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State Government or from Central Gov- 
, eminent. I want to know whether it is 

within the knowledge off the Central 
Minister and if so, what action he is g<v 
ing to take so that more such units come 
into existence.

SHRI C. SUBRAMANIAM : I am 
fully aware, not only small-scale units 
hut largc-scale units and medium-scalc 
units got closed down during the period 
when the hon. Member's party was in 
charge of the affairs of West Bengal. 
(Interruption) .

SHRI D1NEN BHATTACHARYYA : 
Absolutely wrong; I strongly protest; I 
challenge him. He should withdraw it 
if he is wrong. Don't make them scape-
goats. ( Interruption)

MR. SPEAKER : Order please. Do 
not lose your temper.

SHRI C. SUBRAMANIAM : I know 
this is an unpalatable fact, (interrup­
tions). But, steps are being taken now 
to reopen many of the units; many of 
the units have also been reopened. 1 
am also aware that there are ccrtain 
industries, particularly, small-scale in-
dustries which exist only on paper for 
the purpose of quota. Wc are aware of 
that not only in West Bengal but also 
in other States. That is why census is 
now being taken unit by unit for trying 
to find out their capacity, how they have 
been functioning and they have been 
utilising their raw materials. And once 
the census is over, we may be able to 
come to the correct opinion with re-
gard to the ghost factories.

MR. SPEAKER : Now I pass on to 
the next question.

DR. RANEN SEN : Sir, I wanted to 
ask one question.

MR. SPEAKER : Please ask the next 
question which is in your name.

MR. RANEN SEN : Sir it is very im-
portant so far as West Bengal is concern' 
ed. I  want to put a question. I was 
trying to get up with a view to catch-
ing youf eyes. Please allow me to put 
the question.

MR. SPEAKER : Look here. After 
all. there should be a limit to the num-
ber of questions. It is not neccssary 
always that West Bengal Members 
should ask questions. Please proceed 
on to the next question which is i »  
votir name.

T a k e  o v e r  o f  G a nf .s h  F l o u r  M iils  
C o m p a n y  L imit e d , D e l h i

*467. DR. RANEN SEN :

SHRI B. S. BHAURA :

Will the Minister of INDUSTRIAL 
DEVELOPMENT & SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Government have taken 
over the management of Ganesh Flour 
Mills Company Limited, Delhi;

(b) if so, the date om which the in-
dustry was taken over and how many 
factories were there in the entire group 
of Ganesh Mills;

(c ) the number of factories managed 
by Government; and

(6 ) the number of factories actually 
functioning ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): fa) to (d) A state-
ment is placcd on the Table of the 
House

Statement

Government have taken over the- 
management of Ganesh Flour Mills 
Company Limited, on 3rd November, 
1972, under the provisions of the In-
dustrie* (Development and Regulation) 
Act, 1951. There were five factories 
in the g'oup, all of which have taken 
over, and are being managed through 
the Industrial Reconstruction Corpora-
tion of India Limited. Only the Elec-
trical Fan and Fractional Horse Power 
motors manufacturing unit at Delhi is 
not functioning at present, and neces-
sary steps are being taken to reopen the 
unit.
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DR. RANEN SEN : & it a fact that 
Government, after taking over the 
management of this company, have to 
purchase a large nutrber of fans for the 
various departments? Is it also a fact 
that under similar circumstances the fan 
units in Calcutta—Panda & Company 
—have got quite a number of more than 
300—personal staff who are unemploy-
ed due to the closure of fan units? Jn 
Delhi Flour Mills, may I know, what 
prevented the Government from the 
R.C.I*s taking over these fan units of 
the Ganesh Flour Mills so long ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT *  SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Orders have been given 
to take over the units which were run 
economically And, out of five indust-
ries, four have been taken up and they 
are running now. We are examining 
whether this fifth fan factory could be 
started or not. Ths examination is go-
ing on and we shall be able to inform 
the House as soon as a decision is 
taken. In all likelihood, we may be 
able to start this also. This is what I 
am told now.

DR. RANEN SEN : Is it also a lact 
that these fan units have got* very 
sophisticated machines ? Is it also a fact 
that the Chief Executive Councillor of 
Delhi Metropolitan Council has also 
recommended to Government to take 
over these fan units and to run them? 
He made this recommendation long be-
fore and in spite of that the Govern-
ment is still hesitating to take over 
these fan units.

SHRI C. SUBRAMANIAM: After 
all no final decision is taken to run the 
unit. As such, it is not correct to say 
that it has got the most sophisticated 
machinery tor producing the fans. The 
report I  have with me shows that it has 
out-of-date machinery and we have to 
replace it. If we have to start it, then 
we have to consider the question of in-
vestment that would be involved and 
how we we aWe to work it. Now that 
is under tbe consideration and, as al-
ready stated, indications are that it may 
be possible to start this unit.

SHRI B. S. BHAURA : I  want to 
know whether it is a fact that Mr. 
Mathur and Mr. G. D. Morarka, noto-
rious tax evaders have looted so many 
companies and also this company ? 
Whether it i» a fact that IRC1 is con* 
tempi ating to hand over these units 
again to the same man after rehabilita-
tion ?

SHRI C. SUBRAMANIAM : As far 
as I know there is no such proposal 
under consideration.

SHRI B. V. NAJK . Sir what are the 
advantages of taking over the manage-
ment only ? It would be better to liqui-
date the entire concern and then buy-
ing it at its book value.

SHRI C SUBRAMANIAM : That 
takes a little time. First we take over 
the management and then we try to 
evolve methods 'for the purpose of tak-
ing it over entirely.
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SHRI C. SUBRAMANIAM • Sir, the 
policy is to re-employ the old workers 
as far as possible but if they had sought 
employment elsewhere naturally we will 
have to recruit new hands. These sat 
not two factories. It is one factory
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manufacturing fans and fractional horse 
power motors and the state of this unit 
Is being reviewed. As far as possible 
we shall try to take it over for the pur-
pose of running it. As regards com-
pensation, there is no question of com-
pensation when we take over the mana-
gement. It is only when we nationalise 
that the question of compensation will 
arise.

SHRI SAMAR GUHA : 1 want to 
know irom the hon. Minister whether the 
Ganesh Flour Mills Co. Ltd. at Delhi 
were formerly shifted from Pakistan. If 
so, whether it got compensation for its 
cvacuee property. If so, what is the 
reason that recently a year before ac-
cording to enemy properties declared in 
Pakistan an ex-gratia compensation to 
the extent of Rs. 27 lakhs given to this 
company ?

What are the reasons for it, and what 
are the facts thereabout ?

SHRf C. SUBRAMANIAM : A sum 
of Rs. 25 lakhs was received as com-
pensation for the company’s properties 
in Pakistan.. . .

SHRI SAMAR GUHA : Rs. 27 lakhs.

SHRI C. SUBRAMANIAM : It had 
its own units in Pakistan also. Most 
of this amount of Rs. 25 lakhs was uti-
lised for paying off arrears of income- 
tax, wages etc.

SHRI SAMAR GUHA : My first 
question has not been answered namely 
whether it was totally transferred at the 
time of partition or it continued up to 
the 1965 Indo-Pak war and if not, how 
they were entitled to get Rs. 27 lakhs 
as ex-gratla compensation.

SHRI C. SUBRAMANIAM : As for 
as my information goes, they had some 
units in Pakistan also in addition to 
these five units, and it is for these units 
that we have received compensation of 
Rs. 25 lakhs.

SHRI SAMAR GUHA • May I  know 
whether there were companies up to the 
1965 war, because this ex-gratia com-
pensation Is given for properties which

were declared as enemy properties at 
the time of the 1965 Indo-Pakistan 
war.

SHRI C. SUBRAMANIAM: I do not 
have the facts with regard to this.'But 
the fact is that we received Rs. 25 lakhs 
as compensation. If the hon. Member 
is interested in having further particu-
lars, he may write to me, and certainly 
I  shall supply the information.
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Sppc  h l  Pr o v is io n  t o r  U.P. for 1974-75

469. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of PLAN. 
NING be p’eased to state .

fa) whether Government have made 
a special provision, outside the plan, of 
about Rs. 139 crorcs for U.P. for 1974- 
75; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI MOHAN DHARIA): (a) No,
Sir.

(b) Does not arise.
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